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 23 Chaitra, Saka 1931 
 

 
All State Co-operative Banks (StCBs) and  
Central Co-operative Banks (CCBs) 
  
Dear Sir / Madam,  
 
Levy of service charges for electronic payment products  
and outstation cheque collection and Standardisation of  
charges for transfer of surplus clearing funds 
 
We enclose copies of circulars DPSS.CO.No. 1001 / 03.01.02 / 2007-08 dated 

January 8, 2008, DPSS.CO.No. 2092 / 03.01.02(P) / 2008-09 dated June 20, 

2008 and DPSS.CO.No. 611 / 03.01.03(P) / 2008-09 dated October 8, 2008 

issued by our Department of Payment and Settlement Systems (DPSS), Central 

Office, advising the framework of charges to be levied by banks for offering 

various electronic payment products, for outstation cheque collection services 

and transfer of surplus clearing funds, for your information and necessary action. 

2. The framework of charges to be levied by banks for various electronic 

payment products (RTGS / NEFT / ECS) has been prescribed vide circular dated 

October 8, 2008 referred to above. These charges are also applicable to all inter-

bank transfers using the electronic mode. It is clarified that these charges are 

applicable for transfer of surplus clearing funds under Remittance Facilities 

Scheme (RFS), 2007 also. 

Yours faithfully 
 
 
(S.S.Sahota) 
Deputy General Manager 
 
Encls : As above 

https://rbi.org.in/en/web/rbi/-/notifications/levy-of-service-charges-for-electronic-payment-products-and-outstation-cheque-collection-4523

